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ASSAM ACT NO. V OF 2005 :
~(Received the-assént of the Governor on 13th January, 2005) -
THE ASSAM IRRIGATION WATER USERS ACT, 2004.

r+

to provide for farmiers’ particip ofvin the management of irrigation systems
r incidental thereto. -

and for matters connected there

Whereas it is expediéht ‘td'pjrovic}e for farmers’ participation in the
. managementof irrigation system forepsuringeffigient and equitable supply

~-and' distribution of water through farmers’ Organisations to optimise
agricultural productions;. . . .

- Ytis heteby enacted in the Fifty fifth Year of the Republic of India as
follows:- LR T I

©CHAPIRR-T
S pRELIMINARY T

Shorttitle,  1(1) - This Actmay be called the Assam ivigafion Water Users’ Act 2004
extentand, (2) Itextends tothewhole of Assam, S e |
commence- . (3) It shall come into-force on siich date as the Government may, by

' N noﬁﬁcaﬁoﬁ in the Assam-Gazette, appoint: e

. ment.

Provided that différentjdﬁtes_maii be appomted by the Government

for differént areas and for diffefent provisions of the Act.

Definitions 2 Inthis ‘Act, unless the context otherwise require,-
(@ “areaof operation” in relation to W;i'herUs‘ers’-As_sociation meansa

continuous block of land in the command area of an irrigation system
as may be natified for the purposes of this Act; i

() “ayacutroad” means a road within the area of operation of Water,.
Users' Adsociation for the purpose of irrigation and agriculture buf:”
do not include a road. vested in Gram Panchayat, Municipalitf
Municipal Corporation or the Public Works Department of tf
Government; Co e |

() “command areas” means an area irrigated or capable of bf
- irrigated eithier by gravitational flow or by'lift irtigation or
other method froma Government or a Government aided sour
includes every such aréa whether itis called ayacut or by any

name under any land for the time being in force;

(d)  “competent authority” means the authotity appointed und
21; v 4
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irrigatios ‘
notified by the: Govermnent to perfprm all‘m any of the funchon.s of

(
f the: Dlstnct Collector under tlus Act;
! ;

(f) ”dramage sysbem” in relatlon to an rmgatlon mcludes, .

@ escape channels from an urigauon or dlstnbutory system and
other works connected thel:EWlth but does not mclude works
for removal of sewage'-’ T ) o

@) ‘channels either natural or artiﬁcxal for the discharge of Waste
Hor surplus water and all works connected therewith

‘all connectmg drains and mam drams to: dram off surplus water

(i) -

@iv) all ﬁeld clrams, related structures under outlets 2

@  “farmers’ ; : herever 1t occurs, shall mean and’ include -

ittee ?’E tlte project level as conshtuted under

k) ”fmancmg agency’
-society or any othe bank
-under.any law for
development of the area of operau n of the Wa,te Users Assoaatlon,
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“distributory system” means and includes - . g <

()  allmaincanals, branch canals, distributories énd mmorcanals

“constructed for:the supply and distribution of water for _
irrigation; ' : ‘ o

(i)  all works, structures and appliances connected with the -
distribution of waterfor jrrigation;and ., ‘

23 i &

(iii)  all field channels and other related channels and structures

(m) “Government” means the State Goyegpﬁ;ghtb% Assam;
)

x> area served by one ormore hydraulicstructures such as head works,

©

“underanautlet. 1., «

Sty ks

“hydraulic basis” means the basis for identifying a viable irrigated
distributaries, minors, outletsand the like; = . '
“irrigation system” means major, medium and minor irrigation

- systems for harnessing water for irrigation and other allied uses from

Government or Government aided source and incliides reservoirs;
open head channels, diversion system, lift irrigation scheme, tanks,
wells and thelike; - o '

- Explanation : , :

@
@

)

®)

@

o

o
@)

“major irrigation system” means system under major irrigation
project having irrigable command area gf more than 10,000 hectares;
“medium irrigation system” means irrigation system under medium
irrigation project having irrigable command are of more than 2,000
< hectares and-up t0 10,000 hectares; = .
“minor irrigation system” means irrigation syster under minor
irrigation project having irrigable comand area up to 2,000 hectares,

“land holders” means an owner or a tenant recorded 4s siich in‘the Regulation
records of rights under the Assam Land and Reventie Regulation, 10f1886"
1886 (as ammended) and the Assam (Temporarily Settled 'Aggas) Assam Act
Tenancy. Act, 1971 (as amended) in respect of land in the notified :{,‘;lxxm of
ayacut. » ’ o TR o
“maintenance” means execution of such works ‘on’the ifrigation

system as are necessary to ensure that the physical system designed

to the standards operates for proper distribution of water to the areas
“notification” means a notification published in the Assam Gazette

and the expression “notified” shall be constriied accordingly ;¢
“operation: plan” means a schedule of irrigation deliveries with

details of the mode and duration of supplies drawn up for regulation

of irrigation in the command area of an irrigation system ; -

“prescribed” means prescribed by the Government by rules made

under this Act; ~ B T
“warabandi” means a system of distribution of water-allocation to

- ‘Water users:by turn, according to an approved schedule indicating

the day, duraﬁpn and the time of supply ;
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l

(w)

E “r;t'(v)w,,g;v:

s ~domestic,* commercraltjrrgnxstgl any,
RS Government or Governmmt aided source

“water user’ mearis;and ;ncludes'an individual or body corporate
or society -using: water. (1t estic, ‘power, non-

gation ;

water allocanon in.re atron fo i n,xrnganon system means

 distribution of water determined from time to time by Water Users’

* Association in itsarea of operation,.

R

‘ sub-sectlon (3) of Sectmn 3

Dell'neaﬁon AR

of water
users’ area
aid

constitution

PRI SR

Association.”

~ farmers or by the Pathax:Paricha
‘Department of Agricultw

purpose from a .

55,

“Water Users Association”.means the Assocratlon conshtuted under

- Cﬁlirr%n-‘n"} e

FARMERS’ ORGANISA'I'ION

The Drstnct Collector may, by no’dﬁcahon ,;and in accordance with

area under each of the imgatlon syste. 1ydraulic basis except,
the command area of the shallow tube wells‘installed outside the
commanid area of the irfigation;schemes, i talled. by the individual
ties registered by the
h. :muustrauvely viable

and declare it to be a:water. users area, fo: the purpose of this Act.

‘ Every water users’ drea shall be. divided into constituencies which

o shall not beless than four butnot more than ten, as may be prescribed.

,,<3),

There shall be a Water Users Assocratron called by its local dintinct

o name for every water users area delineated under sub-sectron (1).

(4) (a) Every Water Users Assocmtlon shall con31st of the following

members, namely =

@ all water users: who are; land holders in a water users area
provided that where both the owner and tenantare land holders
‘in respect of the same land, the: tenanl 5

(i) five ex-ofﬁcm members, namel one Sectlonal Assistant and

' oneJunior Engineer from the Irrigation Department, who shall

actas coordinator'between: the Govemment Departments and

" the Farmers" Orgamsation and: two. from the: Agricultur:e

- “ Department in’ the rank-of village Level Extention Worker

- ‘(VLEW) and Agriculture Extension Officer and one Elected

~'Gaon Parichayat Member/Gaon Panchayat President of the
*‘Gaon Panchayat concerned;:

*‘therules made, underthis:Actinthis behalf, delineate every command '
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' gt (V) ey

: “water-user’ means and rn;:ludes,any md1v1dua1 :,or body corporate

or socnety usmg water for agric

water allocatlon in; relatlon to an 1rr1gat10n system means
distribution of water determined from time to time by Water Users’
Association in its area of operation. . o

“Water Users Association”. means the: Assocxatxon conshtuted under
‘sub-sectlon (3) of Sectron 3 : :

CHAP’I‘ERIIL

FARMERS’ ORGANISATION

delineate every command
,‘,hydraulic basis except,

area under each of the irrigation systen

. the command area of the shallow tube wells ‘installed outside the

consﬁtuhon '

commandarea of the irrigationschemes, installed by the individual

‘farmers or- by thé Pathar;Parichalana Samities registered by the
"-Department of Agﬂculture, whichm dministratively viable

and declare it to be a water users area fm' the purpose of thls Act.

Every water users’ area shall be. dxvided into constltuencres whrch

. shall notbeless than four but not more than ten, as may be prescribed.

@) There shall be a Water Users Assocratron called by its local dintirict
R name for every water users area ;delineated under sub-section (1).

‘ (4) (@) Every Waker Users Assocratlon shall conslst of the following

members, namely S

iy} all water users:who-are: land'hol,ders ina waher users area
provided that where both the owner and tenantare land holders

(i)  five ex-ofﬁcm members, name] one Sechonal Assistant and

" orie Junior Engineer.from:the Irrlgation Department, who shall

" actas coordinator between the Government Departments and

the Farmers” Organisation.and, two from the Agriculture

-+ Department in’ the rank-of vﬂlage Level Extention Worker

- (VLEW) and Agriculture Extension Officer and one Elected

.~ 'Gaon' Panchayat Member/Gaon Panchayat President of the
" Gaon Panchayat concerned;.

55,.

. (1) "‘""The Dlstrlct Collector :may; by Lnoﬁﬁcaton and in accordance with
" therulesmade,iinderthis Actin this behalf,




Delineation of
Project area and
constitution of
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. for the purpose of this Act,

ociation in the distribtory
shall constitute the General
\inated official members,
' h;iga,ﬁon;Depafﬁigéng
€ various departmbits,
y Committees and the
! be from Agricuiture
onOfficer. . .. -

fficer.r.. .

arrangement, in the manner

the method of secret ballbt’,‘ of the

(3) I at an election held under sub-section (2), the President and the

members of the Managing Committee are not elected, fresh eIecﬁon
shall be held in the prescribed manner.

Comniigteevshall, if not recalled eq_rli'ér'be, for a period of 3(three)
years from the date of jts firstmeeting, -

The Managing Committee shall exercige the powers and perform the
functions of the Distxibgto;y Committee, ‘

The Govemmentméy, by notification and in accordance with the rules
made under this Act in this behalf, delineate every commang area or.
part thereof of an Irrigation system and declare jt to be a project area

There shall be 5 Project Conpmittee_;galled by its district name for
€Very project area déc’laréd»uiidér sub-section @
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(i)

Electionof
Presidentand
Members of the
Managing
Committee of

" Water Users’

- Assodiation.

Delineation of
distributory area

©
4.()

@

@

@

~ in writing may, from time to time, postpone the election.

©)

(6)

5.(1)

and constitution of

the Distributory .
Commitiee

2

“territorial conshtuency of water users’.area by method of secret ballot

Body for the Water Users Assocxahon
A person'eligible to’become a member of more than one territonal
constituencies of a Water Users” Association uinder (i) shall be entitled
to be a member of only one tetritorial constltuency and he shall §
exercise his option: thereo£ as prescribed 1

members spec1ﬁed in clause (1) shall alone- have the right to vote.

There shall be a Managing Committee for every Water Users’
Association, The member of the Managing Committee of the Water
Users’ Association shall be form the elected representahve of the
respective Water Users’ Association and the size of the committee
will vary from 4 to 10 members depending on the size of the territorial

constituency. '

The District Collector shall make arrangement for the election of the
President of the Managing Committee of the Water Users’ Association
by direct-election by the method of secret ballot in the manner
prescnbed :

The District Collectorshall also make arrangement for the election of 1
Managing Committee consisting of one member from each of the

il the mariner prescribed.. -

If at an election held under sub section (2) and (3) the President or
the Members of the territorial constituency of Water Users’ Association
are not elected:fresh elections shall be held in the manner prescribed:

T

Provided that the Government for the reasons to be recorded

The President and the members of the Managing Commlttee shall, if 3 gy
not recalled eatlier, be in office for a pemod of 3(three) years, from
the date of the first meeting.

The Managing Committee shall exercise the powers and perform the
functions of the Water Users’ Association.

The Government may by no.tl,ﬁcahon andin accordance with the rules
made in this behalf, delineate every command area of the irrigation
system comprising of one or more Water Users’ Association, and
declare it to be a distributory area for the purpose of this Act.

There shall be a Distributory Commxttee called by its local distinct
name for every distributory area declared as such under sub-section (1).
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Electionof 8.(1) - Thereshallbea Managing Committee for every Project Committee.
Chairman and o C I PR
constitutonof - (2) The District Collector shall make arrangement in the manner
Managing .- : :

prescribed for election by the method of secret ballot of the Chairman
and Managing Committee consisting of not more than nine memdbers
from amongst the members of ‘the General Body of the Project
Committeet . . '
Provided that the Government for the reasons to be recorded
in writing may, from time to time, postpone election.

Committee,

(3) If, at an election held under sub-section (2), the _Chairma; and the
members of the Managing Committee ate not elected, from election *
shall be held in the prescribed manner. :

(4) The term of office of the Chairman and members of the Managing
Committee, shall, if not recalled earlier, be for a period of 3(three)
years from the date of its first meeting, '

(5) The Managing Committee shall exercise the powef and perform the
functions of the Project Committee.

* ApexCommittee 9. (1) The Government may by notification constitute an Apex Committee
' * with the following Members: _
()  Minister, Irrigation Department- Chairman;
(i) Five persons from amongst the Chairman of the Project
- Committees ; P
(i) Two persons from the Local Non-Government Organdsations
: (NGOs) who are active in water management and agricultural
. activities ;- . Y e

(iv) Three persons from Officers xiot below the rank of Secretary

or Cmef_»Englneer from the Irrigation and/or A'gricglm_r,e_ E Changesin 13_- :
Department; e < farmers’
(¥)  Theelected Gaon Panchayat President of the Gaon Panchayat . grganisatio -
: as Ex-officio Member; r ” . '
’f (vi) The Members may be increased by such numbers as may be @
considered by the Government. i
(2) The Committee, constituted under sub-section (1) may exercise such 4
powers and functions as may be necessary to - ‘
@) laydown the policies for implementation of the provision of \
this Act, - Ry '
(o)  givesuch directions to.any farmers’ organization as may be \
|

A considéred necessaty, in exercising their powers and

§ performing their functions in accordance with the provisions
of this Act.
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10.(1) A mbtibn fdf ;recali of a Chalrman Qr ?iesident ora Mhnaéing :

,Committee, as the case may be; of.a farmers’ organization may be ™

~_madeby giving a written notice as may be prescribed, signed by not

lgss than One_ third, of the total number of membets of the farmers’
organization who are entitled to vote ; '

Provided that no notice of motion under this section shall be
made within one year of the date of assumption of office by the person
against whom the motion is sought to be moved.

If the motion is cérried with .ﬁ\éfs.gpport‘ éfiyiinajority of the meinbers

convened for the purpose, the District Collector or the Government
as the case may be, shall by order remove him from office and
resulting vacancy shall be filled in the same manner as a casual
vacancy. . L '

The Managing Committee of farmers’organization may constitute
sub-committees to carry outall or any of the functions vested in each

 organisation under tis Act,

Every farmers’ grganisation shall be a body.corporate with a distinct
name havinig perpetual succession and a common seal and subject
to the provisions of this Act vested with the capacity of entering into
contracts and of doing all things necessary, proper or expedient for
which it is constituted and it shall sue or be sued in its corporate
name represented by the Chairman or the President as the'case may

~ Provided that no farmers’ organisation shall have the power
to alienate in any manner any property Vested to it.

The Government may in the interest of the farmers’ organisation in
the command area by the notification and in accordance with the rules

' "'maae'intl\isbelialff" e

form a new farmers’ organisation by separating the area from any
farmers’ organisation, T i

increase fhe area of any farmers’ organisation,

dimish the area of any farmers*organisation,

alter the boundaries of any farmers’ organisation or

cancel a nofification issued under this Act or rectifying any mistake :
Provided that no such separation, increase; diminution, alteration
and cancellation shall be effected unless a reasonable opportunity is
given to the organisation likely to be affected.
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Qualification of 14.  No village employee and no 6fﬁger or emplqyee_of the Govertunert T B
candidates or of India or any State Government or of local authority or an employee
members. . ofaninstitutionreceiving aic‘l“from{thé funds of the Govemmentfsha n Fc
' gt be qualifigd for being chosenas or for being a Chairman. or Presidernt  fu
or a member of the Managing Committee. th
" | St
z Explanation - 1 ; . s
(1)  Forthepurposeof this Section theexpression village employeemeans | @ A
; in relation to the State of Assam any person who holds any of the : : st
village offices such as Gaon Panchayat, Mahkuma Parishad or any ﬂ g -
~ such Villagv'e\ofﬁce‘by whatever designation it may be locally known. ‘ ' a
@ No ﬁersoi\ who has‘beei‘x‘_c_‘gni;‘icted by a criminal court for any offerce | . S
* committed underany 1alwfvo:,the:ﬁg§gibeing in force involvingmor:al { o R 7
tiirpitude shall be qualified for being chasen or for being a Chairman ;
or President ora member of a Managing Committee. ' 0
@) A person shall be disqualified for being chosen as-2 Chamnan ora- | - a
President or 2 meniber of the’'Managing Committee if on the date ! L e P
fixed for scrutiny of fiominatioris for election. or on the date of | e goob® 15
nomination heis - ' : . f vacafd:ﬂ Qf ¥ 15.(1) ‘(A
- i i IR ‘ s -‘ - N + [
()  of unsound mind and stands 5o dgclafed by a competent court. v
()  adefaulterof land revenue or water tax or charges payable either © D G
- ‘ﬂ\e‘Govemmén,t_ or to the farmers’ organisation. ' _ b
()  interestedina subsisting contract made with or any workbeingdone | ot
- for, Gaon Panchayat or any State or Central Government or the \ (
farmets’ organisation or Water Users’” Association : L i N SR DI ¢
Provided thata,ge&rsox’\;ghgll_;\ptpe deemed to haveany interest et b
insuchcontractor work by-‘réqgox}"‘qr\:lygfhishaving shareorinterest o T (
in- e S S G RS RTE 0 :
1] acompany asa mereug‘ba,rje holder but notasa Director, or -
(M)  any feasg, sale.or purchase of jmmoveable propérty or any L e i send ) 2
agreement for the same, OF ..+~ - - _ \1 ‘ ‘
(itl) . any _agreementy for the loan of iix:nbne)" or any security for the . @
* payment of money only, or, . S | ' )
(iv) any néwspapér_'ih which ?ﬁy advertisement relating to the i
affairs of the farmers’ organisation is inserted. ; i
;
e T —
o il
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Qualificationof 14 NO village employee and no officer or employee of the Governmert | e E
candidates or of India or any State Government or of local authority or anemployee i -
members. . ofaninstitutionreceiving aid from the funds of the Governmentshall | F
2r be qualified for being chosenas ot for being a Chairman, or Presidernt L f
or a member of the Managing Committee. i fl
| b S
Explanation -1 i c
(1)  For the purpose of this Section the expression village employee means | v (4) 2
in relation to the State of Assanit any person who holds any of the g
village offices such as Gaon Panchayat, Mahkuma Parishad or any - '
* suchvillage office by whatever designation it may be locally known. ’
@ No pérsoh thhas.beeh’goniiicted by a criminal courtfor any offence - ‘
committed _undelrﬂany 1'?‘W'f°‘f tt}g'.ﬁgxgei.being in force i,nvqlvil_l_gmoraal e ,'(l
tirpitude shall be qualified for being chosen or for being a Chairman '
or President or-a member of a Managing Committee. e
(3) - “Aperson shall be d‘isqualiﬁed‘ for being’choseh asa Chairméﬁ; ora- a
* President or a member of the Managing Comumittee if on the date : o P
fixed: for scrutiny of fiominationis for election or on the date of - Fillingupof e
nomination heis- . ‘ ‘ . e 5 'eI;. R (Y f
)  of unsound mind and stands 5o d,eclar’éd bya compet’eri& court. ] \,
L A i
() . adefaulter of }ahd revenue or water tax or charges payable either © (i
"~ the Government or to the farmers’ organisation. b
- e e 1. [ ‘. - . . (
() interestedina subsisting confractmade with or any work being done
~ for, Gaon Panchayat or any State o Central Government or the {
farmets’ organisation ot Water Users’ Association: L I
"' Provided thata personshall sotbe deemed to have any interest o
insiich contractor work by reasononly of his having share or interest o (
; et o prsba A :
in- | ¢ I
. : : i 5 t
() acompanyasa mere ghare.-hotder.but not as a Director, or
() = any leasg, sale.or purchase of immoveable property or any @ ¢
" agreement for the same, 0T g (
(i) . any agreement for the loan of money or any security for the ’;: 0
* payment of money only, or_.. ‘ | . )
(iv) any newspaper in which any advertisement relating to the ‘g :
affairs of the farmers’ organisation is inserted. t s
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CHAPTER-II'

Objects-and 16,  The objects of the farmers’ orgamsatxon shall be to promote and secure
E * functions of the . distribution of water among its users, adequate maintenance of the
g farmers? irrigation system, efficient and economical utilisation of water to
% organisation. optimize agricultural production; to protect the environment and to

ensure ecological balance by involving the farmers, to develop a sense.
of ownership of the irrigation system in accordance with the water
budget and the operational plan. -

Functions of  17.  The Water Users’ Association shall perform the following functions,
Water Users’ namely =« . i
‘Assoclation.

(@  to prepare and 1mplement a warabandi schedule for each
irrigation season consistent with the operational plan, based
upon the entitlement, area soil .and cropping pattern as
approved by the. Dlstributory Committee, or as the case may

pE3

"its operatlon at'the end of each cr’opv season and to carry out
the maintenanceworks of both dxstrlbutory system and minors
- ' ~  and field'drajns iri its"area of Op atmn with the funds of the
" Association'from time to time ;
() toregulate the use of water among the various outlets under
its area of operation according to the warabandi schedule of
the system ;

(d). topromote economy in the use of water allocated ;
()  to dssist the Revenue Department in the preparahon of
demand and collection of water rates ;
()  to maintain.a register of land and holders as per revenue |
record ; :
g to prepare and maintain a reglster of co-opted members ;
® to prepare and mamtam an mventory of the irrigation system
‘within the area of operahon, _
()  tomonitor flow of water for irrigation ;
)  to resolve the disputes, if any, ‘between the Members and
Water Users in its area of operatlon ;
- : (k) to raise resources;
()  tomaintain accounts ;
. (m)  to cause annual audit of 1ts accounts
(n)  toassistintheconduct of election to the Managing Committee;
(0)  to maintain other records as may be prescribed ;

3 o e e B s SRR
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T

" Filling up of
‘vacancies,

Explanation - I

Forremaval of doubt it is hereby declared that where a contract is

. fully performed, it shall ot be deemed to be subsisting merely on
the ground that the Gram Panchayat the farmers’ organisation, the

State or Central Government. has not-performed its part of the
contractual obligation, .+ .. -

A Chairman ora President or a member of Managing Committee
shall also become disqualified to continge in office, if hem- o

(@ s convicted ina criminal case involving moral turpitude, or

)  remains absent for three consecutive meeting without
reasonablé cause ; '

~ Provided that such disqualification under item (b) shall not

apply in the case of women who are in an advanced stage of

pregnancy and for 3 period of three months after delivery,

15.(1) A vaééncy arising either due to diéqualiﬁcaﬁon under sub-section

(4) of Section 14 or due to death or resignation or by any reason, such.
vacancy shall be filled up by nomination in the following manner -

@ A vacaricy in the WatenUSers‘ Association shall be filled up

.. by nomination by the Managing Committee of the Distributory

@

&)

Committee in the manner prescribed ;

b A vacancy in Dist’ribﬁ_tory Committee shall be filled up by
nomination by the Managing Committee of tha Project Committee in
the manner prescribed ;and =~ - .

() A vacancy in the Project Committeve'shall be filled up by
nomination either by the Apex Committee or by the Government in
the manner prescribed. ' S ‘ '

The District Collector shall take necessary steps to conduct elech’oﬂ,

to fill up any vacancy caused within a period of one month from the
date of occurence of such,ggacancy. o

The term of office of a member or 2 President or a Chairman of the
farmers' organisation elécted under sub-section (2) shall expire at

the time at which it would have expired, if he had been elected at the
ordinary election, T
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Functions of 19. The Project Committee shall perform the following funcﬁon’&

Project namely :-

Committee (a)

()

©
@
(e

@
@
®)
@)
)
(k)

@

to approve operational plan based on its entitlement area, soil, -
:cropping pattern as prepared by the competent authority in.

respect of the entire project area at the beginning of each
Irrigation season; -

to approve a plan for the maintenance of irrigation system

including the major drains within its area of operation at the
end of each crop season and execute the maintenance work
with the funds of the Committee from time to time;

to maintain a list of the Distributory Committees and Water
Users’ Association in its area of operation ;

to maintain an inventory of the distributory and drainage
system inits. area of operatlon P

to resolve dlsputes if any, between the Distributory
Committee ; ‘

to promote economy in the use of water ;

to maintain accounts;

to cause annual audit of its accounts ;

to maintain other records as may be prescribed ;

to conduct General Body meeting as may be prescribed;

to cause regular water budgetmg and alse the periodical social
audit as may be prescrtbed and _

to encourage avenue-plantation in its-area of operation .

Powertolevy 20.  Afarmers organization may, for carrying out the purpose of this Act

and collect fee.

and achieving the objects of the'Association and performing its

functions, levy and collect such fees'as Smay be prescribed from time
to time.

¥

Appointmentof 21, (1) The Government may, by noﬁﬁéaﬁdri} appoirit such officers from the

competent Irrigation or any other Government or Government Aided
authority and his
functions, Department as it may. con51der necessary to be the competent

authority to every farmers’ organisation for the purpose of this Act,

(2) the compétent authonty appomted under sub-section (1) shall be
responsible to respective. farmers organizahon in the implementation
and execution of all decxsxons taken by. the farmers’ organisation.
The office bearers of the committees of the farmers organisation shall
act voluntanly

Resolxrces_of 2. Thefundofth
farmery
organisation.

namely ;-

) grant}

o (i) i . such ¢

tax c
. organ

Gove
(i) resou

any e
(iv)- incor
o HY gyste
‘() fees.
- ryend

(vi) amo

Offences and 13.

‘ pemltxes

‘don
- Con

Whoever
namely -
(a) da
() in
. th

.9

© b
n

@
o

v
a
X
t
¢
i
i
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-¥e

e,

Assoc1at10n under its are" of operatlon, _

ROR

to ablde by the decisions of the Dlstrlbutory Committee and

MPrQJectCommlttee,

@

1

)

1o conduct -General Body meetmg, as may be prescribed ;

*“tp encourage avenue for plantation on canal bunds and tank

‘bunds by leasmg such bunds, and
to conduct regular water budgetmg and also to conduct

. perxodxcal socxal audxt -as'may be prescribed.

- The Dlstrlbutory Commxttee shall perform the followmg functions, -

namely - -

(@)

(b)

"to prepare an operatronal plan based on its entlﬂement area,

soil, croppmg pattern at the beginning of each. irrigation
seasons, consistent with the operatmnal plan prepared by the
Pro;ect Committee; ..

' to prepare a plan for the mamtenance of both dlstrnbutory and

megdium drains within its area of operaton at the end of each

- crop seasons and execute-the- ‘mainteriance of works with the
= fund of the Committee from time fo time ;

ool

(e)

0.

(p)

to regulate the use of waternamong the various Water Users’

“to- resolver dlsputes, if any, between the Water Users’
Associations in its area of operation ;

to maintain a register of Water Users’ Assocxahon in 1ts area.
_ofoperation; - 5
. to maintain an inventory of the 1rr1gahon system'in the area of
its operation including drains; ... -

to promote economy in the use of water allocahed

. to maintain accounts ;- ... - X .

to cause annual audit ; :

to maintain other records as may “be prescrrbed

* to monitor the flow of water for irrigation;

»+ to'conduct General Body meeting as may be prescnbed

.+ %o abide by the decision of the Project Committee ;
. tocauseregular water budgeﬁng and; also the periodical social

audit as may be prescrlbed

'(0)‘

Uoassisti inthe conduct of election to the Managmg Committee;

- and ; .
to encourage avenue for plantatxon in its area of operation.




i
%
‘,
4
!
i

R
J"v

’_LH_E ASSAM GAZETTE. EXTRA@RDINAR  DANG 19

Offences and 3, Whoever thhout any lawful

900565

e  CHAPTER:V
: Rm@mea of 22 Thefundof the farmers organisation shall compr!se of ﬁ\e'following,
fam\EIS’ " namely1 JIREETH Loy yE R mn h

 grant received,fr
Ctax ‘collected i
'orgamsa'uon,

i) s ”"h other fund
¢ area of operaﬁon ;

hagency for undertaking,
jvitie nﬂlts area of merahons,
1d 358, attaéhedt gation

e farmers tgarisation for the services.

58] gnidapetidered in etter management iof the irrigation system ; ; and
W) ‘amount’ recelved from any ‘other gources such as graht/

" donation/loan’ on the ba51s of approval of the Managing-

. Committee.
a CHAPTERN
OFFENCES AND PENALTIES

aumority does any of the followmg acts, _

namely o b

‘)pqnce of the 1mgat10n system

recautions for the prevention of .
her )mterferences -with the
of water. there from or use water in an
armer as to cause damage

aﬁgn system $0as 10 renderf
hit is ‘ordinarily used,

the purposes for

O 'obstru’cts or remove any Level Marks or Water Gauge or any
" other mark or ¢ gn‘flxed by the Authonty or a Public Servant,

and
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)  opens, shuts, orobstructs or attempts to open; shut or obstruct |
any sluices or outlets or any other similar structures in any
irrigation system, shall, on a complaint made by a farmers’
organization, if convicted, be punished with imprisonment -
which may extend to-one year or with fines which may’ exbend‘m

Gl
7.0)A ¥ ‘f{er passed

0
to five thousand rupees or with both. " Afs:f\z%“:&bu%

Punishment 2. Nothing in this Act shall prevent any person being prosecuted and ) ‘Any P aﬂY toa¢
““?ﬁ" °ﬂ(‘ie" laws punished under any other law for the time being in force for any act o ( . or order pass
f‘fﬂm st i 9T pny 13,3101; made  punishable by or under this Act: ’ Committee ™
S 4 tng. persor hal,l be prosecuted and pumshed Comm‘“eew

k ‘ ' 4 H ir :

13 har P , (3) aﬁy to
ot orde" pas
may aP?ea\
thereof shd

Any=ppe
. section®
decism“‘

by way yof compoundjng of such offgnce‘“ i .
¢ (2) On payment of- $uchfsumsﬂf m@{@y‘ Jhe sald pers(m’ lf in CUStOdy, Fiie
shall be discharged and o fgml' \progeeding shall be taken against

@)

him in r'ega;d to theoffences 50 compounded A | P (5) EveYY ap
L ; grom.the
CHAPTER VI '
‘us SV
SE'ITLEMEN’I‘ OF DISPUTES
BB STV S RSN
Settlement of 2. (1) Any dlspute or dxfference touchmg the constitution el eyt
 dispules. - powers or functions of a farmers’ organisation arising between 28 m Each
SRR members, shall be determined by the Mana%mg Committee of the Records. © acco
Water Users’ Association. -~ o
" (2) ‘Any such disputés or differerices aﬂsmg between a member and the @
Managing Committee or a Water Usérs” Associ: ®
or more Water Users’ Associatioif
‘Managing Committee of the Distri e, . ¢
(3) Any such dispute or difference ' (
Managing Committee of a Disttibiitory Committee or between two 1
or more Distributory Commltit”é ‘shall be determined by the
Managing Committee or the"Préquét ommittee 2
(4) Any such dispute or differ eren ng b@fween a member.and
Managing Committee or Pro ject fil{}"mlttee t between two or more
" Project Committees sha]I' e, determune ed by the Apex Committee, .
whose decision shall be fital. ™" b
' T T
— R ——— T et
o
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() Every dispute of différence under this section shall be disposed of
- within15 (fifteen) days from'the date of reference of the dispute or
 difference. ¢ 8 ‘

Appeals, 27.(1) A party to a-dispute or differénce aggrieved by any decision made
or order passed by the Managing Committee of a Water Users’

- Association may-appeal within 15 days to.the Managing Committee” -
of the Distributory Committee whose decision there on shall be final,

@ (%) Any party toadispute or differenceaggrieved by any decisionmade
. - ororder passed by the Managing. Committee of Distributory .
Committee may appeal to the- Managing Committee of a Project -
Committee within 15 days whose decision thereon shall be final,

aging ggmmitteé of a Project Committee
may appeal to the Apex Comumittee within 15 days whose decision ;
thereof shall be final, . g

(). Any party toa dispuse o difference aggrieved by any decision made

. --ororder passed by the M

@ Any appeal made under subsecton, (1) o subsecion (2)ir sub.”
section,(3) shall be preferred within 15 days of communication of the

decision of the order to the person aggrieved,

Records. 28.(1) Each farmers’ organisation shall keep'at its office the following
T accounts; records and documents{‘namely -

(&) " " an upto date copy of this Act; - - ‘

(b)  a map of the area of operation of the farmers’ organisation
along withthe map of the structure and distributory, networks
prepared in consultation with the Irrigation Department ;

()  astatement of assets and liabilities . .

@ minuesbook; ¢ s
| ~(® _ books oficcounts showing receipt and payments; -
. (A 'books.of accounts of all purchases and sales of goods by the"

Asiocatons; ,; ,
(®) * aregister of measurement book, level field books, work orders
- cand thelike; * T
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Audit.

Recovery of
dues.

Meetings,

ST T DY
EORY | S

"Resignation.

AR g gt sy

PR T S A

* Appointment
of a
Commissioner.

8

(M) copies of audit reports and enquiry reports;;

@) all such other accounts, records and ‘documents. as may be
prescribed from time to time.

The books of accounts and other records shall be, opened for

 information to the member of the farmers’ organisation.

29.

30.

3L
- Committee thereof at such intervals, the procedure, the presidency
*7 and the quorim" thiereof and the cessation of membership thereof
55 " shall'be suchfas may be‘prescrlbed i

(1) A member of Managmg Committee of farmers orgamsatzon may .
" resign

(2) Th? Preslden.tifo

&)

@

6

Every farmers’ organisation. shall-get its accounts audited in the

manner prescribed;

All the amounts payable or due to farmers’ organisation shall be
recovered as arrears of land rrevenue by local Land Revenue Officer
as.per rules. ‘ o

The meeting of the farmers’ orgamsatlon and the Managing

}{A

18 GHfice by ¥ letiersen Eby]&"”
o f’ : ri’}:esﬁﬂ@n

' person to’ ‘the’ Chalrm“’“”%?’

concerned. A2 15 o o

§téred ‘post or tendered in

f the Mapagmg Committee of a Water Users’

 Associati on me ' ‘"éslgn‘h;l tfice by a letter sent by registered post
or tenderedin person to the Presidentof the Distributory Committee
concerned.

The Pre31dent of the Managing Committeé of a Distributory
Committee may resign his office by a letter sent by registered post or
tendered in person to the Chairman of the Project Committee
concerned.

The Chairman of the Managing Cominittee of a Project Committee |
_ may resign his office by letter sent by registered post or tendered in

person to the Chairman of the Apex Committee.
Such resignation as mentioned above shall take effect from the date
of _ its acceptance or on the expiry of 30 days from the date of its

. receipt whichever is earlier,

33.(i) The Government. may by notification appoint a Commissxoner fo

(ii) The powers to be exercised and the functions to be performed by the |

exercise general control and superintendence over the competent
authorities and the District Collector in performance of their functions
under this Act of the rules made thereunder.

Commissioner shall be such as may be prescribed.

"e Managing Committee-

GAZW

The Go\!emme“t

N

'“ax\slﬂona‘ N T 10: exercise: the

' Amnseme“ - organizaho“ an

: | famers OT%"“‘“
T Act

ermissio

henﬁcahon Al p orgm

Aut ers an {am\ers e
T n

(:ifo(;ume“ts 0 Chwg\ei of ¥

the farmers’ - Ve ittee i
orgamsaﬁ(m Commit

No act of 1

Act “(:‘t;ﬂ be orgamsaUO

en

131:\‘;::‘rixml\ﬁ)' or’ thede ﬁ)sxtnn

yacancy etc: et

o 47.(1) The farm

its and ot
i Dg?xg::lstraﬂo“ Ba“k

of the f\md (7-) The fup

by the

- inthet

Budget.
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' Artangement. g

Authentication

The Government may, by nohﬁca’aon, appomt an officer or officers
to/exercise: the: powers andiperformithe fungtions of a farmers’
organization and the Managing Committee thereof till such timesuch
farmers’ organisation are duly-constituted or reconstitutediandisich
Managmg Commltteef assumeshefﬁc under the prowsions of this

of ordersand™ -
-documentgof 7.
" the farmiers’ ;:ni
. organisation. . ¢

Act not to be
invalidatedby
informalityor

be the signature of the
; Committee or any other

’%?%?J
ce of

37 (1) The farmers organisahon shall keep thelr funds ina Nahonahsed' /
,aCo-operative Bank, ... .- .

a spayientof the: money borrowed and shall
. pay evei'y year into the sinking fund such sum Lhe § sufﬁelent

be applied inor towards
ch fund was.created and until
harged xlt shall not be applied for any other

g
3

. spensd -
EERRETAE A MU

The Managing Committee of the farmers’ organisation shall prepare
insuch formin very financial year a budget in respect of the financial
- year next, showing the'estimated receipts and: expenditure of the
‘Committee and shall place before the General Body of the farmers
_organisation for its approval as may be, prescrlbed TR AT
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Powerto - 40:(1) If;any%dif'f;icu'ltyiarisés;imgiving effect to the'provisions of this Actor”

“ remove: e as§;tq.;thei“ﬁxstg;eonétit;;gt;i:gn\;»on?recms;itution of any farmers’
difficulties. <+ o organisationt fter the:commencement of this Act, the Government,

S el

“aiy

 as theoccasion may require by order published in the Assam Gazette, -
~do anything which appears to them necessary for removing the
difficulty. ' ‘

1) shall as soon s may be,after. .
of the Assam ‘Legislative = :
modification. by: way-of :i: |

- (2) All orders made ynde
* they are, made, be:pk
. Assembly and:shall
amendments or repe:

in the same session

(2) Nothing contained in_t_his'Act, shall apply to the Minor Water Bodiés.
in the Scheduled areas in the State of Assam.. .,

Power to 42. (1) The State Governient may, by notification in the OfﬁctalGazeth;e, : ;

make rules. ~ " make rules for carrying out the purpose of this Act. ‘ i

- /(2) All rales made by the State Goverriment under this Actshal, as soon
i asmay beafter they are made belaidbefore the Assam Legislative
Assembly while it is in session, for a total period of not less than
, fourteen days which may he comprised in one session or two or
.- more successive:sessions, an d shall, unless some later-date is
- ;appointed, take effectfrjﬁmmevgdat%Dm_leir,,plibli‘caﬁon in the Official
- Gazetlesubjecttosuch modifications or annulments as the Legislative
.+ Assembly may; during the said period agree to make s0 however,
that any such modification.or annulment shall be without prejudice
o the validity sty done thereunder. -

et ol procsedings shall b inttuted
“acts done in - against any person for ything%gghjéhjs;in'good faith done or

good faith. irtended to-be done under this Act or under the rules made
thereunder. ~ : ” '

Shr i beetaens Tl noiebnE i s
Protection of 43, . No suit; presecution. ot

er, & Secy, to.the Govt. of Assam,
tive Department, Dispur.

GUWAHATI- Printed & Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.,
Assam, Guwahati-21, (Bx-Gazette) No. 37-5 00-600-19-1-2005.
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GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION
The 14th February, 2023

" No. LGL.234/2022/32.— The following Act of the Assam Legislative Assembly which
received the assent of the Hon'ble Governor of Assam on 7th February, 2023 is hereby published

for general information,

~

ASSAM ACT NO.X OF 2023
(Recelved the assent of the Governor on 7th February, 2023)

THE ASSAM IRRIGATION WATER USERS
(AMENDMENT) ACT, 2022
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v

ACT

further to amend the Assam Irrigation water users Act, 2004 .

Preamble Whereas it is expedient fo amend the Assam Irrigation Assam Act
Water Users Act, 2004 hereinafier referred to as the prmcapal o5 Vof
Act, in the manner hereinafter appearing;

It is hereby enacted in the Seventy-third Year of the
Republic of India as follows:-

Short title, 1. {1) ThisAct:may be called the Assam hrigation water
extent and Users (Amendment) Act, 2022,

commencement (2) It shall have the like extent.as the principal Act.
(3) Iishall come into force at once..

Amendment of 2. In the principal Act, in section 23, in clause (f), for the
section 23 words “lmpnsonment ‘which may extend to one year or
with fines” appearing after the words “punished with”, the
words “a fine which may extend upto rupees fwenty

thousand” shell be substituted.

GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Guwahati ; Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwebati-21.
Extraordinary Gazette No. 183 - 100 +10- 14 - 02 - 2023, (visit at— dpns.assam.gov.in)






